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SHRI PARVEZ HASHMI (NCT of Delhi): Sir, T also associate myself with the
matter raised by the hon. Member.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I also associate myself with the
matter raised by the hon. Member.

SHRI RAM NATH THAKUR (Bihar): Sir, I also associate myself with the matter
raised by the hon. Member.
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Controversial statement of new Chief Minister of Jammu and Kashmir

SHRI SHANTARAM NAIK (Goa): Sir, the Chief Minister of Jammu and
Kashmir, Shri Mufti Mohammad Sayeed was sworn in vesterday, in the presence of
Prime Minister, Advaniji, Shri Murli Manohar Joshi, and BJP President and other
stalwarts. A Press Conference was held soon after, in which the Chief Minister made
a statement, which 1s the most controversial statement and which has hurt the nation.
He said, the elections were peaceful because of the forces uspaar; he indicated i.e.,
Pakistan-uspaar, because of militants and because of Hurriyat. He gave credit to these
three things for peaceful elections in Jammu and Kashmir. You can imagine the type
of the statement. This statement, I would say, is bordering anti-national statement
because BJP spokesperson immediately went into action to salvage the position, and
one of the spokesmen said that this is an untrue statement. He went to the record to
say that BIP were embarrassed and, therefore, they had to make the statement. T would
also say, this 1s the violation of oath of office because once he takes the oath by the
Constitution, within minutes, he is violating the oath by showing allegiance to certain
forces which are anti-national.

Secondly, what is the role of the Election Commission? It is the Election
Commission, our security forces and the people of Jammu and Kashmir who made
this election possible. ...(Interruptions)... The Jammu and Kashmir Chief Minister did

not give credit to any of these forces.

Thirdly, one of the Minister’s — [ have no objection, let the future tell, who has
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sworn in — brother is in Hurriyat, no problem; his wife is a Pakistani, still T don’t
know how they are going to tackle this issue, because ultimately he has also taken
oath of office.

Sir, another aspect 1s, during election campaign, Mr. Modi, very clearly said that
article 370 Y¥ &H ¥ ®H 9] dl D2ll This is the language he used. He tried to evade
what the Government’s stand on article 370 is. He put it this way, "&H < & 94l T

BRI (Time-bell rings) I hope, the Government will now organize...

MR. DEPUTY CHAIRMAN: Time is over; time is over. ... (Interruptions)... Time

1s over; sit down. ...(Jnferruptions)... Yes, the Minister wants to respond.
SHRI PANKAT BORA (Assam): Sir, [ associate myself with this subject.

SHRI P BHATTACHARYA (West Bengal): Sir, I also associate myself with this
subject.
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MR. DEPUTY CHAIRMAN: Yes, the Minister wants to respond.
...(Interruptions)... The Minister wants to respond; sit down. ...(Inferruptions)... Let
the Minister speak. Tvagiji... ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Nagvi wants to respond.
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MR. DEPUTY CHAIRMAN: You listen to the Minister; sit down.
...(Interruptions)...
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SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, I have a point of order
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; sit down. . .(Imterrupiions).. Now,
Shrimati Bimla Kashyap Sood. ...(Interruptions)... Please take your seat; no, no, no.
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: All of vou please resume your seats.
...(Interruptions)... There cannot be a discussion on the subject. If you want a
discussion, vou give a notice. I cannot allow a discussion now. ...(Interruptions)...

SHRI PRAMOD TIWARI: Sir, I have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No point of order; 1 have already called
~{(Interruptions)... 1 have already called Shrimati Bimla Kashyap Sood.
...(Interruptions)... Sit down. ...(Interruptions). .

SHRI PRAMOD TIWARI: Sir, please hear me. [ have a point of order.

MR. DEPUTY CHAIRMAN: Yes, I will allow you. But, now I have already

called her. .. .(Interruptions)... She 1s having the floor now. You sit down.



